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LEGISLATIVE ASSEMBLY,
. Friday, 24th November, 1933. -

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham

Chetty) in the Chair.

STATEMENTS LAID ON THE TABLE
The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I lay on the table the information promised in reply to starred
question No 874 asked by Mr. Gaya Prasad Singh on the 1st September.
1988, and starred question No. 680 asked by Mr. Nahakumar Sing
Dudhoria on the 6th September, 1938.

RETRENCHMENT IN THE CALCUTTA PorT TuU=T.

*374. All men who have completed 30 years' service and have attained the age of 50
have been compulsorily retired. An option has also been giver. to all employees who
enjoy the benefits of the Fundamental Rules to retire voluntarily. It has also been
necessary to abolish a number of other poetsa and to dispense with the services of the
men occupying them, but all men whose services have been dispensed with owing to
retrenchment have been given the maximum amount of leave due to them and the
Pension or Provident Fund benefits to which they were entitled.

It is not possible to show the saving due to retrenchment among the European
and Indian stafl separately, but the figures helow show that the total expenditure on
account of salgries (including menials' salaries) has heen considerably reduced during
the past two ‘years:

; Rs.
Maroch, 1931 . . . . . . . . . 9,25.415
March, 1932 . . . . . . . . . 8,18,390

March, 1833 . . . . . . . 7,685,837
The total number of men, other than menisls, who have been retrenched is given
in the statement below. In this statement, the term “Officers’’ includes all employees
on scales of pay rising to Rs. 500 and over, and ‘‘Others” includes all other employees
excluding menials. :

Europeans. Anglo-Indians. Hindus. Muslims. Total.
Cficers. Others. Officers. Others. Officers. Others. Officers. Others. Officers. Others,
32 ] 27 41 13 579 (1] 59 72 €84

L]
REDUCTION IN THE INCONE OF THE UOMMISSIONERS FOR THE PoRT oF
CALCUTTA.

. :6: (a) Yer. The reduction has been entirely due to the decrease in the volume
of trade.
(b) Yes; but the work of the Port Commissioners has not d sed in proparti
tn the reduoction in the'r income. " e e ftion
(¢) Government propose to take no action in the matter as the C issd v
already effacted cxtensive retrenchment. ommissicners have
(d) Does not arise.
(e) 1929:30 Ns. 3,43.98,110.
1930-31 Ks. 2.83.73.400.
1831-32 Rs. 2.67.01.863.

Mr. A @. Olow (Government of Indin: Neminated Offcial): Sir 1
lav on the table the inforination promised in replvy to starred question
No. 207 nsked by Mr. A, Das on the 31st August, 1083, and in reply to
-warts (w), (d) an? (¢) of starred qnestion No. 868 askefl by Bhai Parmra
Nand on the 12th September, TARG =7 00 s et e T

: ( 211 ) N
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S.uzmo nnnc'rnp BY Rn-rnnnonunn'r oF

*297. Statement dnwmg n detml by Posts and Tclegraphs chles the dsstribution of the

Bengal and Bthar and Bombay Circle. | Burma Circle. Central Circle.
Assam Circle, | Orisaa Circle.
{ {

Class of establishment. No. of | Amount! No. of | Amount No. of | Amount| No. of | Ameunt| No. of | Amount
person-| of person- of person-, of person- of | person- of
nelre- | saving | nelre- | saving | nelre- | saving | nelre- | saving | nelre- | saving
trench- | effect- nch-| effect- | trench4 effect- | trench-; effect- | trench- effect-

ed. ed. ed. ed. ed. ed. ed. ed. ed.
- u i
Rs. Rs. Rs. Rs. Rs.
1. Gazetted officers 13 8,000 4 3,000 11 7,000 b 8,000 5 4,000
o gl
postmas)
sarters)—
(1) Belection grades . 38| 9600 13| 8,200 -8 1,600 3 700 ; .
(2) U.mdivislnﬁmb- 555 | 06,600 310_ 37,200 541 | 64,900 439 | 52,700 i 204 | 35,300
(8) Lower divisioa - 5 480 5 430 . . l
(4) Extra-depsrtmental} .. 9 % 'y 0| 20 | 87
postmasters. 20 880
Deduct—
(5) Lmr division 52 2,600 33 1,600 374 ' 18,600 3 ,70 ,
m ' 54 | 17,700 117 5,800
lien o! upper divi- !
sion clerks. |
1 . .
(6) Extradepartmental] 264 | 2,720 | 239 2,430 78| 750 70 760 | 122 | 1,240
pointed in lieu of:
whole-time post- |
masters. I
Net clerical staft 282 | 71,210 60 | 36,460 107 | 47,500 47 | 35,260 142 | 20,140

ITI. Lower subordinate . .. .

Engineering staff. 8 900 1 300

IV. T ph ters 66 | 18,000 3 600 70 B

.":l?n phm 19,300 80 | 22,000 19 5,200

V. Postmen class . 588 | 17,650 138 4,150 301 9,000 182 5,500 208 8,800

(2
VL Linestaft . 18 500 66 2,600 43 1,700 48 1,000
VIL Inferior servants —22 | —400 83 1,700 27 560 8- 60 189 3,800
Grand Total . 927 1,14,460 801 I 40.410[ 582 | 85,060 363 | 68,120 697 | 53,140

Nm.;m Deduet entries and minus
N. B.—The figures



STATEMENTS LAID ON THE TABLE,

STA¥F 1IN BACH PoSTAL CIRCLF,
approzymate results of retrenchment of personnel in the Posts ond Telegraphs Department,

2313

Madras Crcl Punjab and | United Provinces| Bing and Balu- | Boror "worpncls
e 8 ; o8 e y .
"W F. Circle. Circle, lstan Otrcle, | shope and Eleo- Total.
trical Engineer-
e in-chief’s office. 'J
No. of | Amogunt No. of Amognn No. of Amogun No. of | Amount] No. of An;foun No. of A:‘::‘onnt
on- person- on- of person- person-
‘:l're- saving | nelre- | saving pnec?re- saving | ‘nelre- | saving | nelre- | saving | nelre- | saving
trenoh- | effect- | trench- | eflect- | trench- | effect- trench- | effect- | trench- eflect- | trench- { effect-
od ed ed. ed. ed. ed. ed. ed. ed. ed. ed. ed.
Rs. Rs. Bs. ‘Ra. Bs. BRs.
1 500 8| 5,000 5( 8,500 2| 1,000 54 | 35,000
81| 7,700 15| 3,700 25 | 6,200 6| 1500 .. 187 | 34,000
224 | 206,900 468 | 55,600 361 | 43,300 62 7,500 40| 5,000 3288 3,056,000
. . 1 70 1} 70 . 12| 1,000
22 220 3 450 180 ! 1,880 14 140 | ... . 386 4,000
{
149 |° 7,300 60 | 3,000 24! 1,200 4 200 1,067 | 58,000
!
o4 960 216 | 2,250 m | 1810 5 80 . 1,258 | 18,000
{
¥
: .
3| 26660 | 47| 54570 | 972 | ¢8440 78| 8,800 40| 5000 | 1,404 | 8,63,000
1 300 . . 21| 6500 26 8,000
84| 9,400 69 | 19,000 41 11,300 19| 5200 .. - 401} 1,10,000
161| 4820 502 | 10000 508 | 15000 | 188 | 4,000 4| 10| 2s88]| 88,000
B %00 18| 4600 ... 20| 800 . 331 | |{ 13,000
—B4| —400Y 194 | 3,000 87| 1,770 26| 550 e8! 40| 88| 12000
}
[
30 | 42,080 | 1,105 [1,08.070 | 1,008 1 80,010 | 274 | 19,410 % 13,140 5,670 627,000
figures indicate increage in
*tow monthly savings, | D OF expenditure,

A2
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o4 nl la.-.
RETRENCHMENT OF HINDUS IN CERTAIN Rul.wm{ MuL ényxcs i’l\lfslous o
g G g e Y FESE T S O RN S RN,
'(?i& L") N° ?!”.Qi%‘lmu,ammm - ;-.- “:wmw
Ty to the first part is substantially in the affirmative and to the ,
part in the negihveunﬁenchm of officials is tc e eﬂedﬂ‘h’nlo&xonm
to the maintenance as iu- as practicable ef the comfhunal ratio existing before retrench-
ments began.
(¢) Does not armem view oftherozpl’yio the second putoi (d) above

The m ﬁ W m (Fmtncp Metnberh ‘Si», 1. lay.”
dti the table the infofmation promised in reply to starred questions Nos.
428 and 932 asked by Mr. D. K. Lahiri Chaudhurv on the 13th September,
1988, ;

ABUSE OF DisCRETIONARY POWERS VESTED IN THE INCOME-TAX OFFICERS AT
CALCUTTA.

‘d. {(a) Government are not aware of llxnme of abuse of discretionary powérs
vested in Income-tax Officers in Calcutta. cases where complaints are made are
mnfnﬂyenmnodhytha(}mmwoi Income-tax.

(8) No case has béen hmngln to notice where Calcutta Income-tax Omcen !uvo
not given reasonable opportunity for iance with the usual requreneatn. If any
such case should occur, the asseasee bas equtoremodmbgnyotn lication under
section 27 and subssquent appeal to the Assistant , and oan further
apply im review to the Commissioner if he i still i d.

Government are not aware of any effort to make unduly heavy assessments under
section 23 (4). vaydottumadetorutnctthcmofthomtomwhen
such use is unavoidable. Evnthmthe(}ommuowmslm bs approached to
satisfy himself that the assessment is genuinely to the best of the Income-tax Officex's

ASSESSMENXT OF INCOME-TAX IN CAi.CUTTA,

*932 Government mnotuwmoflnynuin wmhavohnw
opon reports of amy secret inférmers, when making . to the best of judg-

ment. Theqmlonoouldnotmnmthreprdto&dmﬂ which deals with
- methad of accowsting.

. ﬁr @. 8. Bajpal (Secretary. Department of Fducntion, Health and
Lands): Sir, 1 lay on the table the information promised in reply to

unstarred rquestion No. 148 psked by Mr. Bbhuput Simg on the 20th Sefr
tember. 1928

5 W
: .

TENDFRS FOR SUPPLY OF FURNITURE TO THE Z0OLOGICAL STRVEY oF INDIA.

148 (a) and (3) ‘The Director, Zoological SBurvey of Ind‘s has not porchased anv
office furniture during the last two years. The only articles purchased during this
period we e two book cases for the librsry and three insect catinets. They were
obta‘sed from s Chinese firm which specialises in the manufactare of scientific fittinge

© of this $yve snd has Been supmlying them to the Zoolog'cal Burve .Ipdia_and to-..

- othes. sestions of -the - Tadizn--Muswunr for- the et 80 Véirs. No lenders wera »
for the supply of these articles ss this method had been tiied before' sndl, fa¢ iy
satisfactory by the previons Director, Zaologieal Survey of India.

FT
FO



e STATEMENTS LAID ON THE TABLE. A1

i Mr. P. B. Ban (Finuncial Commissiener, Radwa’vs) 8ir, T lay on’ the

table:

(i) the information promised in reply to starred  question No: 1068
asked by Sardar Ssnt Singh on the 1st April, 1938;

(ii) the information jn'ommed in reply to starred question No. 1069
asked by Sardar Sant Singh on the let April, 1983;

(iii). the information promised in reply to started question No. 1078
asked by Mr. Muhammad Anwar-ul-Azim on the 1at April,
1983, and

. (iv) the xniormahon romud in reply to starred question No. 575
‘ ‘asked by Mr, Muhammad Azhar Ah on the 4th Septembe:,
- v \ 1988 4; - oo

Paints USED BY THE EAB’IIBII B NGAL Rn;.wnz FQB PAINTING THEIR
oNs.

*1068. (a) and (#). Yea. N .

(c) Experimenta have been carried out om the Hasters Bengal Railway with
‘Muratka' and ‘Muraco’ special black paints the fist mamed between 1927 and 193
and the latter in 1932. On the former occas'on the results were not sstisfactory but
in the latter instance the paint tried gave promise of being more economical  than
those ‘n use, and sufficiently satisfactory to justify a trial under service

(d) and .(1). Certain orders for ready-mixed 3 per qas utbon black . paint were
laced wifhout calling for public tenders as the make of paint ordered
ad beed found to g've satisfactory results during the previvts ﬂ:’ yoars. At the
time of purchase ready mixed paint of the quality used- by the M-m“gd Rail-
way was not included in the Indan Stores Department copiracts. - -

{¢) Yes, on a Broad Gauge wagon on a workshop test only.

" (f) Yes. A panel painted with ‘Muraco special blaétk' was fomgﬁ to bo sat'sfactory
on exposure test.

(y) and (A). Provided that Muraco special black paint proves satisfactory unrder
sefvies condtions and that the present pricés are maintained, ® ia estimated that
the savings in painting a broad gauge wagon both imside and outside will be im the

region of rupees four only. Pmdngthcmndmoimdamdnmm

it is impossible to estimate with any dagmoo&mncywhu. if any, the \otal saviags
will mm to.

« MURACO Brack " PAINT vseD ox T East Impiax Rarmway.

°1060. (a). (b) and (c). Yes.

{d) Yes. . A practical physical test of the natuw dipated. was made and the
relative cmering umdtukpwon found to be as stat te t0 the 1xt coat only.

(¢) 25 gallons of ready m'xed Muvaco Rlack mvmﬂ 14 covered and 7 open sided
wagons, outside body and roof only equal to 11,063 g, ft.
© 25 galions of 1. 8. D. Shndud thtyhhckmnteovmdlomandm
equal to 6,579 aq. ft.
YO?: plk::a -of, demmon and Mohhonu paint eovnud 11 cpvered wagons equal to
f rq. ft. °
" The I. B. D. Standard Quality and Jenson tml Nichalson's pnm- which were
tested ware moist black paimte.

Messrs. Shalimar's paint was not tested.
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A subsequent test of ready mixed paint om ocos : N
out and thermltlmufzno“: paint on coinplete wagons Ma¥ just béem éarried

50 gallons of Hu;uh paint covered.
13 covered and 2 open sided wagons equal to 20,427 sq. ft.
50 gallons of Messrs. Jenson and Nicholson’ int ered 12 ered wagons
oqual to 18,060 sq. ft. * it cov =
50-gallons of Shalimar paint covered 11 coveted wagons equal to 16,604 sq. ft.
(f) and (g). Yes.
(L)Expaum@nhawnotbeenurﬁodontoflwmt.md
‘black’. The position was that when it was decided to ruise the
shop overhauls from two to three years, the 3 per cent. I. 8.
in use was copndored unsuitable as it would not last more than two years. I
theefore, decided to use the 20 per cent. I. 8. D. black in order to obtain better
lastng qualities.
N (x)mlnwould refer the Honourable Member to my reply to part (A) of his question
0. . . .

Uss or * MURAOO BLACK " PATNT ON STaTe RaILWAYS.

*1078. (a), (3) and (c). Yes

(d) Where conditions and circamstances permit the results of tests and the experi.
ence oblained on a State-Bailway is given due weight by the other Btate-Railways.

(ef*T¢ is presumed that the Wonourable Member mf&“ihgdn%wéhnﬂ
mixed and comsumed by Btste-managed railways. The information is as follows:

° 1930-31 1931-32. 1932.33.

North Western Reilvny . . . Na Nd Na

G.LP.RBailway . . . . Nd N@ 238
Eest Indinn Railway . . . Na Na 18,000
Esstern Bougal Railway . . . 32,000 25,000 30,000

(/) Since 1st Apri, 1633, the Eastern Bengal Railway bave placed orders for
approximately 7,000 gallons of Muraco special black paint.

{g) Yes.

(R) and (). About 3,000 gallons of Maraco ordinary black paint were purchesed.

(7} and {%).” The Honourable Member has mot stated the period for which the
information is required but I presume he refers to the contracts for the yesr 193132
i had been entered into with the Napier Paint Works for
paint. The stocks were reduced in March 1938 and 500
gallons of ready mixed pant were obtained the Muraco Paint and Varnish Co.
to meet i i

from
(I) The answer to the first part of the question is in the affirmative. With
7t T would reder the Honoursble Member to my reply to part (d) of

RzrusaL BY Tas RosILXUND AXD KuMAOR Raruway 7o surrLY Ersormeo
Powxmr T0 InpiaN EnrPLOYRRS.

*575. (¢) The Agent, Rohilkund and Kumaon Railway reports that no request for
the supply of electric current from employees has been refused by the Rehilkund and
Kumson Railway on the ground of their be'ng Indians.

(3) No Indians, except Indian Officers who may reside st Isstnagar Colony, are
being supplied with electric current because there has been no demand for such
frem Ind‘an employees so far. The Rohilkund and Kumaon Railway Administretion
would willingly supply electric current, within the capacity of the generating plant
surplus for use in quarters, to any staff on the ususl conditions of payment for current
consumed and rent on cost of installation and fittings.



THE INDIAN TARIFF (SECOND AMENDMENT) BILL.

The Honourable 8ir George Schuster (Finance Member): Sir, I beg to
move:

. the Bill further to amend the Indian ani!! Act, 1804, the Indian Finance
Act, Tll:!tl‘, l:ld the Sea Customs Act, 1878, for certain purposes, be taken into consi-
deration."”’

I have already explained in intmducing' this Bill that the mt.t_;er is one
of very considerayble urgency, because, owing to the state of affairs which
we seek to alter by this measure, the Government are losing very substantial
amounts of revenue. The subject of the legislation is & class of oil variously
described as ‘* gas oil '’ or ** light diesel oil '* which is capable of use as a
reasonably efticient illuminant in wick lamps. Within the last year or two,
there have been very considerable imports. of oil of this class and it has
been ascertained that it is in fact being largely used in lamps. It is at
ieast as suitable for that purpose as the inferior or red kerosene which is
made in the Burma refineries and which in recent years has constituted
about one-third of the kerosene production of Burma. Now, I understand
from supplementary questions which were asked yesterday, _thnt quite a
number of Honourable Members of this House are interested in the details
of this measure and, I am afraid, I shall have to go into some detail in
describing the position, as I want everybody to be absolutely clear as to
what that position is.

At present, of course, kerosene is subject both to customs and to excise
duties. As regards customs, the relevant section of the import tariff is
No. 40 which governs kerosene. The description of the article in the
customs tariff is ** kerosene and also any mineral oil, other than kerosene
'ud motor-spirit, which has its flashing point below 100 degrees of Fahrenheit
thermometer by Abel's close test’’. That kind of kerosene is assessed
according to the Imperial gallon and is subject to a specific rate of duty,
namely, a basic duty of two annas three pies a gallon, supplemented bv a
tirst surcharge of nine pies per gallon and a second surcharge again, of nine
pies per gallon, bringing it up to three annas nine pies a gallon. The only
part of that description which is effective at present is the description
"* kerosene ', because the other part of the description. that is to say.
““mineral oil other than kernsene and motor-spirit which has ite flashing
point below 100 degrees Fahrenheit ' has, in fact, become meaningless.
There is in fact. no oil of that kind. produced at present which could be
used for the purpose of burning as an illuminant. When that
description was drafted, the conditions with regard to oil production were
very different and there was at that time no ol of the kind which we are
now seeking to get at which flashes at a higher point than 100 degrees
Fahrenheit and which can be burnt in lamps, so that, really, when those
words were adopted, the intention probably was to get-at oil of this kind,
but in fact no oil of that kind was in existence and this particular descrip-
tion has become out of date. Then, apart from kerosene which comes under
item No. 40, there is item 41—*' mineral oil which has its flaching point at
or ahove 150 degrees Fahrenheit thermometer and is such as ig not ordi-
narily used except as fuel or for some sanitary or hygienio urpoee '*. Tha
18 subjected to,a 7 ¥ i . ‘

) { per cent. ad valorem duty as the basic duty to a
tirst surcharge of 2} por cent. and to a second surcharge of 9; per
oent. That, therefore, pays o 12} per cent. ad valorem duty.
Then, there is & third class of oil—item No. 75, ““all sorts of

2117
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-{Sir George Sehuater.] .. | ooz SAT T L wiitene e LA
animal and mineral-oils not otherwise specified and the following
natural essential oils, namely, almond, bergamot, gajupati, camphor ",
.ote.,'ete. That is subjeat to a basic duty of 15 per cent. ad valorem and to
a first surcharge of five per cent. and-a second surcharge of five per cent.
That, therefore, is paying an ad valorem duty of 25 per cent. Those us-
toms duties are leviable under the Indian Tariff Act, 1894, and the Sea-
"Gustoms ‘Act, 1878, as:supplemented by the Indian Finance Acts of 1931.
" "Phén‘wé tome bo the excise duty. It is leviable under the Finance
‘Act ‘of 1922 and # is on quite & different basis. . The provisions there are
that thé duty on ketosene is' two annas and three :pies a gallon including
the fitst sirchsrge-—ns it was originally one anna and .six_pies put up by
the firsf ‘siircltarge ‘of wo annas and three piee—and is subject now to the
‘fiirther surcharge of 25 per cent. which comes $o 6} pies; so the total excise
‘duty is now twé unnas and 93 pies. In the Finance Aot of 1922, .there is
the Ezplanation= @ = . : . )

a0

“For the purposes of this sect'on, kerosene means any inflammable hydro-carbon
‘indleding ‘axy niixtere .of ‘hydro-carbon or ansy liquid net including hydro-carbon but
ilidudFng @otar ‘spirid;which is (a) made from petroleum as defined in section 2 of the
Indign . Petroleam Act of 1889 and (b) is intended to be or is ordinarily used ‘in liquid
form_ for purpeees of illam*nation." ' .

I want to emphasise that point and make it quite olear that the excise
duty at present is leviable on quite a different basis to the customs duty.
In facs, the terms under which the excise duty is levied are such that we
do catch the quality of ofl which by this amending Bill we want to catch
uiso for the purpose of -customs jmport duty. I repeat again that the
¢xgise duty oatches all oils of this kind which are intended to be or are
ordinarily used in liquid form for purposes of illumination. If we had the
same description. for purposes of levying customs import duty as we have
for purposes of excise duty, we should not want this Bill at all, and
Honourable Members will notice that there js no amendment proposed as
regards the Statute under which the excise duty i levied. It mayv perhaps
be asked why the twa duties are an a different basis? I am afraid I cannot
give any satisfactory answer to that question. I think we must admit
that it was a bit of bad legislation of the time, When the Finance Act of
1922 was passed, it would have been much better to put the import duty
on fo the same basiy as the excise duty. I think probably the practical
explanation is m at the time when Government were considering the
excise duty ip . , those who drafted the legislation had particularly in
mind the quality: of kerosene which was largely supplied by the Burma
«il fields. That then is the actual position. There is on the one hand this
class of oil coming in pow which is, in fact, being used as a substitute for
ordinary kerosene, and which, according to the warding of our customs
duty laws, we cannot catch, whereas on the. other hand the same quality
of oil which is being produced in India is actuslly caught and made to
pay the higher rate of exoise duty.  Now, when it was established that this
kind of oil—the light diesel oill—was coming in and that the use of it in
lamps had become comimon, it cessed to be possible to describe such oils
as being such as are not ordinarily used except as fuel. Thus, thou
they are suitable for use as fuel, they eease to come under the faiounﬁt
rife.described by item No. 41, that is to say, the 12§ per cent. ard valorem
Tate, and, s neithor 40 nor 41 apply, they fall for sssessment upder No..78,
that is to say, the 25 per cent. ad valorem duty. " This, therefore, put them
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95 per cent. basis and meant that they were payng 8 duty which
:Ic))rlt;(;duout z}z’t somewhere about nine pies a gallon ang. tbgt.lg the change
which was made fairly recently by the customs gqthOnﬁgs n asses_sme;xt,‘
and . which was referred to in a question which was put to me yester fa}
and in-oertain supplementary ‘questions. 1 want to make the reason ho;
that change clear. The reason, I will repeat, was that it was establishe

by ‘the customs authorities that this class of oil was being uged for pur-
poses other than fuel oil and, therefore, they were qmté.txgl}t in refusing
10 continue to-let it ecome in under item 41 and in assessing it under ;tem
75. That put the duty up, as I said, to about nine pies a gallon,” but
that, of course, is.a very:long way short of the three annas and nine pies
a gallon which imported kerosene ought to pay. Now, the fact that this oil
is ooniing in -and is being used ‘as a substitute for kerosene involves a very
substantial inroad on the excise revenue.. : You may put it in either of two
ways. You may say that we are losing excise revenue on the hypothesis
that this new oil is being. substituted for Burma kerosene, or that we are
Josing import duty. becauss.this class of oil is replacing what would otherwise
come -in as imported kerosene. I would like just to tell the ‘Honourable
Members what the Burma Government had to say on the subject.

Diwan Bahadur A. Ramsswami Mudaliar (Madras City: Non-Muham-
madan Urban): Can tire Honourable Member give some figures as to this
displacoment ?

The Honourable 8Sir George Schuster: T am coming to that. We had &
verv. urgent representation from the Burma Government on this matter
which came to us in the course of the Simla Session. They say that they
have uscertained that the local companies are suffering from a serious dis-
abilitv owing to the importation of gas oils from Rumania and Russia
described as diesel oil. They then go on giving the figures of the differencer
in duty between that and the excise duty payable on the kercsene. They
say: :

“The local companies estimate that the cut in Burma production will shortly
amount to one-third.”

Then:

“The Governor in Council strongly recommends ‘mmediate action to remove dis:
abilities. He wonld view with the gravest concern the diminution of Burma produ.-
tion to the extent feared hv the companies w'th the resnltant umemployment in oil
fields and disast~ous efects on revenue from royaltiex. He would support the Com.
panies’ claim that the customs duty imposed showld pot be less than the customs duty
on imported keroeene. If reporte correct, matter is of extreme urgency and the
Governor in Counci] wonld seriously deprecate waiting till Budget Session rnd would
urge strongly introduction of necessary legislation during the current Sessin.”

That referred., of course, to the current Session at Simla and it was
quite impossible to introduce legislation then. We wanted moere time to
study the facts and, although we had completed our study by the end of
the Siinla Session, it was too late then to bring in legislation und we have
had to tuke advantage of the present Session for the purpose.

Now, as regards the quantities that are coming in, according to my
estimates and thev have been verv carefully gone into. it appears that this
licht diesel oil d¥ gas oil is now coming in at the rate of about one million
galions & month on the average, In addition to this, the imports in the
tarrent year of oil which is passed as fuel oil is on an average 7§ millions
¥ ‘gallonk and thege T3 milliong of gallons represent a fairlv normal
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quantity according to recent experience of what comes in for fuel oil.
The imports of fuel oil in 1931, before the trade in this lamp oil quality
of so-called fuel oil began, only averaged about 7} million galions a
month. At that time there was practically no import of this lamp oil
quality of so-called fuel oil. so that one can regard that a million gallons
which is coming in in addition to 7§ millions of gallons as a new increase.
While we are seeing this increase in imports of genuine fuel oil plus gas
oil combined of one million gallons a month, we are at the same time
experiencing a very heavy drop in the consumption of keroseme. That
shows a drop this vear in ocomsumption of something like three millions
of gallons a month. Of course, it can fairly be argued that this is very
largely due to the loss of purchasing power and general depression, but
if one combines the two facts, on the one side the increase in the so-called
fuel qil of a million gallons a month, and on the other, the decrease of
three million gallons a month in genuine kerosene, I think it is quite clear
that there has been a very substantial substitution of the one over the
other. As regards the loes of revenue, if we take. say only three-quarters
of this additional million gallons a month which is coming in as being used
to displace kerosene, and I think that that is a low estimnte. and if we take
it that we are only losing excise duty. then our loss is now about one lakh
a month. On the other hand, if we take it that it is the import duty that
we are losing, that imports are being displaced by this new kind of lamp
oil, then we are losing now at the rate of about 1§ lakhs 8 month. Just
in order to indieate to Honourable Members the urgency of this matter,
I might inform them that according to our latest information a vessel has
just arrived carrying a cargo of 3,800 tons of this oil and, on that single
cargo of 3,800 tons, the loss involved amountg to one lakh of duties to our-
selves. T hope, therefore, that Honourable Members will appreciate that
this is really a very serious matter. Now, the question arises as to how
to deal with it. What we want to do now as a practical measure is to
make the possibility of using this oil as a Juminant the test. If it can be
used for burning ir. lamps, then we say it ought to pay duty as kerosene.
The practical test. therefore, is the burning capacity of the oil when used
in lamps. Exhaustive rescarch has shown that no other test, for example,
rhrsical constants, such as flush point, density, ete., ean yield equivalent
results so that it has been found necessury to provide a burning test and,
as regards that, we have satisfied ourselves that that is an entirely adequate
test. We found that there was already in existence a test lamp designed
exactly for that purpose. We did not invent it ourselves, we found that
it was already in existence and we have madec very careful experiments
with this test lamp and we are satisfied that this provides a reliable and
constant test. That lamp has now heen distributed to customs authorities.
The test applied will be the capacity of the oil to burn in any such lamp
for a given time without the flame sinking below a given height. The
particulars that will be prescribed roughlv correspond to those that are
found to be vielded by the actual tests applied to inferior Burma kerogene.

Now, there is another side to this matter. It mav, of course, be
represented that by imposing this higher duty on a class of oil which at
any rate partially is used for burning in engines, we may aubject the people
who want the oil genuinely for that purpose to an unduly heavy burden.
We have given very careful consideration to that question, the question,
namely, whether industrial or agricultura: users of diesel engines will be
adversely affected and we have satisfied ourselves that there is no serious
danger to that. It is important to realise that no fuel oil possessing the
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minimum illuminating properties that we now propose to ribe as the
test, no fuel oil of that kind was imported at all until 1980; and, in 1930,
the amount imported was only 847 tons. That is when the practice first
began, and everyone had been able Lo get on perfectly well for their p

of providing fuel for their engines with the other oils before that. In 1930,
the practice began, as I-say, in a #mall quantity of 847 tons being imported.
In 1932, the imports had gone up to 28,000 tons and we are quite’ satisfied
that a- very large proportion of that 28,000 tons was actually sold as ifturii-
nanta. A certain proportion was, no doubt, sold as fuel oil -for fuel pur-
poses, but- we believe that for such purposes it was not apprecisbly better
than other diesel oils not possessing this minimum illuminating caparity.

Diwan Bahsdur.A. Ramaswaml Mudaliar: Whaet sbout price ?

The Honourable 8Sir George Schuster: I am coming to that too. The
importers who, T think, must have discovered this favourable opportunity
of selling this oil as a substitute for kerosene for burning in lamps
naturally found it necessary to make considerable sales of this oil for fuel
use in order to justify their customs declaration of oil as fuel oil and they
could do this—and this is a point that answers my Honourable friend’s
question—they could do this at a low rate on account of the very large
profits to be made on the portions sold for illuminating purposes. 1 think
it is probably correct to say that they have been able to dispoge of a certain
quantity of this oii at a lower rate, bécause, as I say, they have been
making such very large profits on that purtion of their imports which thev
are selling for illuminating purposes, but surely that is not a practice
which can be tolerated in the public interests. "1 would ask Honourable
Members to appreciate that all that will happen now is to put things back
ugain into the position that we were up till 1930 when the principal diesel
oils sold in India were light diesel oils coming from Persia and the Attock
Oil Company’s diesel oil. I would like to add that the principal use of
diesel engines by agriculturists is in the Punjsb which has the Attoek Ofl
Company’s supply close at hand and the Attoek Oil Company's oil is not
being used in lamps and will remain at the present rate of duty and will
not be subject to any additional duty. But, of cowrse. if they did follow
the same practice as regards their il as is followed in the case of imparted
oils and tried to sell it and make it suitable for burning in lampe, then,
of course, they would have to pay the kerosene duty. Now, although I
have said that we have satisfied ourselves that the genuine user of oil for
burning in engines will not he prejudiced by this measure. I am quite pre-
pared to say that this is an aspect of the question which will have to be
most carefully watched, and if we find that in effect it is prejudicing the
Eodbion of those who want this kind of ol fur runniug e:ﬁinu and ng‘ for

urning in lamps, then we quite recognise that we shall have to devise
special measures for dealing with their position aud for exempting the oil
which is used in engines from this additional duty. We do not believe
that there will be any great administrative difficulties in achieving that
resu't, and action can be taken quite quickly if it is found to be necessary.
1 want to leave Honourable Members in no doiibt that if anybody in on-
nection with thisr Bill fears that it may have adverse effects on genuine
industrisl or agricultural users of fuel oil, we share those fears equally
with them. We take exuctly the same point of view and we shall feel
ourselves under an obligation to devise measures for meeting that particular
kind of objection.
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. 'Now, Bir;- I hope this lias explained the position pretty well t6 Honotur:
sble Mombers. ‘1 might add ‘something in ronnection ‘with the arguments
which seem to -have beenn sdvanced on’ the other side:’ I'myself have been
addressed, and I-have 5o doubt that Honourable Membets aleo hiive been
addressed in-this mattet, by the Mational Petroleum Qompany. = This
bampany imports: the oil in question.. It addressed me, and'l think #t'cir
culasised all Meimbers of the Legislature, in September in protest againgt
the assessment of the ©il abt the 85 per eent. rate. - Obviously if it protested
againbt the 25 per cent. rate, the protests against what is ‘contemplated  in
the present Bill’ will: be considerably more intense. The case of thie com-
pany is stated in a letter to the Bombay Chamber of Commerce that was
enclosed with a circular on the 14th September to me. 1 do not want to
go into it i’ very great détail, But it Fny aspnivhined cdm¥' b biec@ i Lhat
letter, 1 shall be very glad to have an opportunity of answering them.
I think I may say without being at all ynfajr that tha letter ia emr irely
misleading. It avolds any r‘e’fere;)qg"ﬁi“dfe ,‘i?'?ée‘si)réid _lll:s’q'qof' thése oils as
illuminants and seews to imply that fheir only use is in diesel engines. The

make s particylar statement fhat a similar type of oil has been importeé
into, India for many years. That statement is evidently incorrect. Thé
imports of fuel oil other than those types definitely not suitable for use in
lamps which aré controlled by the Burmah Shell group were non-existent
befare 1930 and only 847 tons in 1930 . . . .. ) i ‘

Diwan Bahadw A Ramagwami Mudaliar: Did the Standsrd Oil Com-
pany import any oil similar to it at any time?

The Honourable 8ir George Schustar: The Standard Oil Company may
bave imported « small quantity of this oil before we changed vhe method
of assesament recently. I am not quite sure about the quantities, but
1 am quite sure of this that vntil 1930 np oil of this kind was imported
snd I repeat again thst in 1930 when it first began, only R47 tons wes
imported. It i» quite possible that a certain oil imported by the Standan
Uil Company may have got through at the 12} per cent. test before we
had established the change in the customs in dealing with this oil nd
hnd established the fact that it was being mainly as en illumihant.
\hat is to say, not for fuel purposes. As soon as we cstablished thal,
our customs authorities could no longer go on asgessing it under item 41
They hed to put it under item 75. That was established by them: we
had nothing to do with it. It wae the customs administration working
in #s ordinary way, and that.new cuitom having been established, the
oil could no longer elaim to come in at the lowest rate of duty.

Mr. B, V. Jafhav (Bombay Oentral Division: Non-Muhemmadan
Rural): Was this ad valorem duty of 88 per ocemt. under Article. 75
levied also om all pils of that description, that is. 7} million gellons used
for fue! purposes and nlso one inillion' gallens used a8 iluminans? - .

The Honourable Sir Geotge Schuster: The position jo quite clear At
present about 7} million gallons s month are coming in of gendine fud
oil which we know cannot be used for any other Qur‘)mes except fuel oil.
1t 18 only the quantity of one miihon gallons of thin light diesel oil or gas
vil whith is coming in end which, we have satisfied ourselves, is being
largely used as illuminant. Of course the customs nuthor!he: have to
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distinguish between these two classes of oil and I may describe that as
rather an unsatisfactory position. ‘have to make what ig called an
appraiser's test of it according to the purposes for which it is sold.
What we are now going to do is to extablish a definite and constant
physical test, namely, the burning capacity in one of these test lamps.
That will provide a much more satisfactory dividing line than the present
rough and ready appraiser’s tesy which has to be made. But as regards
what is in my Honourable friend s mind, there is no question of subjecting
all fuel oils to this higher rate of duty. The only oils which have beer
subjected to the higher rate of duty are oils which can be used as illumi
nants.

Mr, D. K. Lakiri Chaudbury (Bengal: Landholders): Will this treat-
ment be universal or -only for the particuldr company which importe this
of? ’

The Honourable Sir George Schuster: I am afraid I cannot understand
what suggestion lies behind that. . )

Mr. D. K. Labiri Obandhury: If other oil companieg ‘have some such
oil which may be used as illuminant, will they receive the sdme treatmerit
as diesel oils?

The Honourable Sir Schuster: Of course. Indeed I find it
imipossible to state with cient emphagis that thaf would bé our
purpase. We want to get the maximum revenue from everybody without
fear or favour and there is no possibility of discrimination between com-
pames when the test that we are proposing to apply is the test of bufning
in a certain lamp which will be a seientific test and cannot be varied by
anvbody for uny ulterior motive. That, I think, is all that I need say in
asking the House to take this measure into consideration. I would omly
lika to repeat again that from the revenue point of view it is really a very
serious matter. If we are now losing something iike Rs. one lakh to
Rs. 11 lakhs a month, that loes might grow to very large figures indéed.
In fact, if the practice became universal, our loss would amount to some-
thing like a crore a vear. Therefore, this is a case in which we must take

some action. and T would ask the House to look st it from that point df
view. )

Mr. President (The Honournble 8ir Shanmukham Chetty) : Motion
moved : .

““That the Bill further to amend the Indian Tariff Act, 1804, the Ind‘an Finance

dA:t. 1831. and the Sea Customs Act. 1878. for certain purposes. be taken into consi-
ration."’ .

Mi. K. P. Thampan (West Coast and Nilgiris: Non-Mvhammadan
Rural): Sir, T beg to move:

“That the Bill he circolated for the urpose of elicitin inion therecu by the
%0th “Januvary, 1034." Co P .o .

1 wish to sav b the verv nutaet that I have no idea of moving this
awendment as a dilatory motion, but 1 want that full particulars should
be pinced before the House and that the people who are interested snd
dealing in this buciness should have their sax. T have heard with grea!
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interest the speech which the Honourable the Finance Membor has just
now made. 1 find that the chief point that he has made is that this
oil, though it is imported in the guise of diesel oil is used for illuminat-
ing purposes and hence has to be taxed as kerosene. As the owner and
user of an oil engine, I know what this kind of diesel oil is. I shall
deal with it afterwards. It is the poorest people in the country that
make use of thig oil for their lamps. It is not fit for use in a table
lamp or for that matter in an ordinary hurricane lamp. It is fit only
for the small lamp made of tin that the poor people purchase for three
or four pies, on which they do not use any kind of chimneys, but simply
put a taper or a piece of cloth which they immerse in the oil and burn:
it is capable of being used only for such purposes. Asg I said..the nsers
of such lamps belong to the poorest class among us, and this House will
be doing a sheer injustice to those people, who are already groanng
under heavy taxation, if we accept this proposal . . . .

Mr R. S. S8arma (Nominated Non-Official): Mr. President, mayx I ask
one information from Government before this debate proceeds further?
As there seems to be a good deal of support for a Select Committee in the
House, will Government give indication to the House whether they are
prepared to accept the later motion for Select Committee? If that is
done, the discussion on this circulation motion will be cut short.

Mr. President (The Honourable Sir Shanmukham Chetty): Let the
Honourable Member finish his speech.

Mr. K P. Thampan: If my Honourable friend had risen to suggest
that before I began to speak, I would have had no grievance against
him. However, I am thankful to you, 8ir, for your kind protection.
Now, with regard to the engmes consuming diesel oii, the oil which is
generally supplied by the Burma Oil Company and others is distinctly of
an inferior sort, whereas this is a better grade of oil, and the result is,
with the use of this oil the engines have greater longivity than with the
oil now supplied to the market. So, even if the price is slightly more,
T would certainly prefer this oil for my engine to the oil which comes trom
Burma. As an agriculturist and as one who wants to safeguard the
interests of the agriculturists, I should like to point out that in Soutk
Indin alone there are more than 20,000 oil engines engaged in irrigation
work to baling out water to the fields and removing it from the back-
water areas and obber places on the West Coast. In these days wheun
agriculture is not paying, it will be a very hard thing if we attempt to
increase the burden on the rvots. There are quite a large number of
engines employed in industries also. I, therefore, recommend that with
reference to the oil used for engines also it is not desirable to accept the
principle of this Bill. The Honourable Member was verv kind to say
in the course of his speech that if subsequently he found that this Bi'
aflected the interests of the agriculturists, he would then devise means
to exempt the oil that was used by them. I have no sympathy with that
suggestion, because, by the time he realises the real position, the trade
in this oil would have been strancled: the merchants who import this oil
wculd have lost immensely and there will be nobody else to reintroduce
this oil into the mearket; and, therefore, the promise that he would aftar
some time exempt the oil used by the agriculturists cannot appeal to me
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Then, there is another aspect of the question which is more serious
than anything. On the assumption that the duty will fiot be increased,
or at any rate that the present rate will not be interfered with during
the current financial year, merchante might have given forward orders.
Now, to make them pay this higher rate of duty is really wrong in prin:
ciple. Evidently there are merchants who huve ordered large quantities;
os the Honoursble Member himself has said that his information is that
three lakhs tons of oil is on the way to be imported to Bombay. Such
people will be hard hit by the proposal to increase the duty and it is only
fair that such forward orders are exempted. On these grounds I am of
opinion that the Bill ought to be circulated for opinion and the next stage
of the Bill should be proceeded with only at the next Session: it is with
that object in view that 1 have suggested that the Bill may be circulated
by the 20th January, 1984. With these words, I move my amendment.

Mr. President (The Honourable 8Sir Shanmukham Chetty): Amendment
moved : '

“That the Bill be circulated fot the purpose of elicitin inion thereon the
20th January, 1934." i ud

Mr. R. 8. S8arma: Now, may I agk the Finance Member, Sir, with your
permission, whether he is sgreeable to the Select Committee, because
his answer to that will determine the attitude of some of us on this
circulation motion

An Honourable Member: Nobody has moved the Select Committee
motion yet.

Mr President (The Honourable Sir Shanmukham Chettv): The
Honourable Member is entitled to ask the question, because if the Finance
Member gives an indication that he will accept the Select Committee
motion if and when it is moved, the Honourable Member will probably
oppose this motion and support the other: otherwise he will prebsbly
support this motion.

The Honourable Sir George Schuster: Sir, this comes upon me a lLttle
bit suddenly and I have not had really time to consider 1t. I can tell
the House quite clearly what my position is: we do feel that it is a most
urgent matter to get this measure passed during the current Sessiom. If
tha' can be done, then, anvthing that I can do which will give Honour-
able Members an opportunity of satisfring themselves a< to the merits of
this measure I shall be only too glad to do, because we are quite confident
in our own minds that anvbody who studies this position will agree with
us that some legislation of this kind is necessary. What will he possible
8s regardr actual time during this Bession is a matter on which 1 can
hardlv rpeak offhand: T should have to discuss it with vou. Sir, and
consider how this can be fitted in, because we have to take into account
that this meagure will have to be passed not onlv in this Hou<e, but
in the Council of State also. If my friend will give me a little time to
consider the matter and discuss what is possible in the way of time
table. T can tell him straightawav that, it I find # esn he arranced to
get on with this leislation this Bession, even though the Bill is referred
t0o a Select Committee, I should have no ob)ochon at all to accent a
motion fer reference to Select Commitdee. But, possibly, Bir, it might
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be more useful, and I should imagine, would meet the wishes of a good
inany Members of the House if the present debate continued a little
[urther, because I myself am certainly most anxious to hear what sort of
casc Honourable Members who are opposing this measure have got to
make. I would suggest, therefore, to you, Sir, that if I might have time
to consider this over the luncheon interval, I could then make a definite
statement after lunch as to the attitude of Government on the question

of reference to u Select Committee.

Mr. President (The Honourable Sir S8hsnmukham Chettv): It has
been distinetly understood that from the beginning of next week the
House will confine itself anly to the Reserve Bank and the Imperial Bank
(Amandment) Bills, and that no other business will be taken up. If the
Government are prepared to agree to refer this Bill to a Belect Committee
and, at the same time, are anxious that the Bill should be got through
during this Session, and if that meets with the approval of non-official
Members also, 8o fur ag the Chair is concerned, it will have no >bjection
to direct that the House should sit for one extra day aftér the: Reserve
Bank and the Imperial Bank Bills are disposed of. That would enable
the Government to dispose of this Bill, and I think what 1 Fave eaid
now would probably help the Honourable the Finance Member to come

to a decision on the point.

Diwan Bahadur A. Ramaswami Mudaliar: Sir, may I say on bebalf
of those who are supporting the Select Committee motion that we are
equally anxious that the Honourable the Finance Member should have
every facility to dispose of this Bill during this Session, and if it is Deces-
sary to extend the sitting of this Assembly for a day, we shall pat no
obstacle in the way.

Mrx. ¥. E. James (Madras: European): Sir, the only question that I
want to ask is, if the further disposal of this Bill is postponed to a day
after the Reserve Bank and the Imperial Bank Bills are dealt with, would
that allow sufficient time for the other House to consider this Bill before

the end of the present Session ?

The Honourable Sir George Schuster: Sir, I am most grateful to von
for the helpful statement that you have made, and T am also grateful
to mv friend the Leader of the Independent Partv. for what he said as
regards his own attitude, and T hope that he spoke for his Party. The
voint which I should bave, if I had had the opportunity, wished to discuss
with you, Sir, is that every day, as regards delay in this legislation, if it
is going to be passed at all, is a matter of considerable importance. T
have alreadv told the House of one particular shipment which has just
arrived. We had contemplated that if this Honse had passed this measure,
it wonld have been available for consideration hy the other House on the

first day when thev assemhled.
Diwan Badadur A. Ramaswami Mudallar: That iz anlv  14th of
December.

" 'Phe mu ¢m¢ sm That was one of the nointa an

which I wished to make inaniry during the lunchéiin fnterenl. 'Y was neb
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quite sure on what day the other House would -assenible, ‘bt tHe point
1 would like to put to you is this. If the time table could be so arranged
that this Assémbly should have the chance of disposing of this measure
before the other House assembles,: then I think that would be in every-
body’s interests, and, of course, ‘'we should not in the least be prejudiced
by any delay up to that point. Therefore, Sir, what 1 would put to you
"is that possibly a suitable occasion might occur after the Reserve Bank
Bill bas been disposed of and before the Imperial Bank Bill is taken up,
" ‘or possibly even in case of need, the discussions on the Reservé Beak
Bill might be interrupted for a short time. I am prepared at once now
~ to state that, if it is the general wish of the House, that this measure
" should be committed to a Select Committee, and 'if T can feel assired that
‘Honourable Members will treat this as sn urgent matter, then I would,
on behalf of Government, raise no objection at all. ~for its consideration
in the 8elect Committee. oot v

- i i (RN Tt U S o

Dr. Zisuddin Ahmac (United Provinces Southern Divisions: . Muham-
madan Rural): Sir, may I point out what the Honourable the Finance
Member himself said that the matter was not of ve;i; gresd urgency: He
had all the facts before him in September last, and he himse not
bring forward any measure in September, and that means that he could
afford to wait. So I think that nothing will be lost if this measure -be
postponed . for another fortnight. If we are satisfied in the Select Com-
mittee, we shall see that no loss occura to.the revenue provided the
measure will not harm the. poor people. . .

Mr. @. Morgan - (Bengal: Européan): -8i¢, mey I suy on’ behalf of my
group that we have no objection to thie Bill being referred to a Select
Committeé on the lines suggested by the Honoursble the Finanee Member.
We sre very anxious to get this Bill through as quickly as postible, and

* there "is no reason why the 8elect Committee should' not' mees - at once.

If extra time is required so 'that the Bill can come before the Council
of Sthte the first thing before thév start on the Reserve Bank and. the
Tmperial Bank Bills, it can he found. so that the Bill may become law
."during the current Session. 8ir, I Bupport the motion. . .

Mr. President (The Honourable Sir Shanmukham Chetty): It has
already bheen notified that the other House will commence the present
. Bession on the 14th December. T it is the general desire of the House
that the discussion of the Imperial Bank Bill or the Reserve Bank Bill
might be interrupted for a day before the 14th December to get this Bill

through, the Chair will certainly. have no objection. .
Several Honourable Membars: We have no objection.

EN

v

. Mr. President (The Honourablc 8Sir Shanmukham Chetty): The Chair
takes it that since the House agrees, it meets the wishes of the Govemn-
meut. But the Chajr.must warn Honourable Members who will gerve on the
‘Select Committes that according to its direction for the next two weeks
the House ‘is sitting on all the days in the week including Saturdays and
they should find time for the meetings of the Select Committee during
those days. - . ' '
»
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Dr. Xiauddin Ahmad: Sir, I beg to move:

‘“That the Bill be reforrod to a Select Committee consi of the Honourable
8ir George Schuster, Mr. E. James, Mr. R. 8. Sarma, Mr. Mubhammad Anwar-ul-
A.nm, Bahadur Hap Wn)lhnddm, Mr. K. P. Thampan, Mr. B. V. Judhav,
Mr. 8.'C. Mitra, Mr. Amar Nath Dutt, and the Mover, with instructions to report
within fifteen day', and that the number of members whose presence shall be necessary
to constitute a meeting of the Committee shall be five.”

Mr. President (The Honourable Sir Shanmukham Chetty): Will the
Honourable Member read out the names once again ?

Dr. Ziauddin Abmad: The Honourable 8ir George Schuster, Mr. F. E.
James, Mr. R. 8. Sarma, Mr. Muhammad Anwar-ul-Azim, Khan Baha-
dur Haji Wajihuddin, Mr. K. P. Thampan, Mr. B. V. Jadhav, Mr. 8. C.
Mitra, Mr. Amar Nath Dutt . . . .

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
I am not eager to go to the Select Committee.

Dr. Ziaunddin Ahmad: . .. . .. and the Mover, with instructions to
report within fifteen days, and that the number of members whose presence
shall be necessary to constitute a meeting of the Committee shall be
five.

8ir, the reasons for which I move this reference to Select Committee

12 Noow are two. The first 15, as the Honourable the Mover has
*  pointed out, that our conrumption of kerosene oil has dimin-

ished by three million gallons a month. but the consumption in this
kind of oil has increased by one million gallons only. This

clearly shows that a large number of people who, on aceount of depression,
eannot afford to purchase kerosene oil, are compelled to live in darkness.
The little money they may have is spent in providing a dim ligcht for a
short time with this new oil, and it is quite possible, Sir, that this parfi-
cular elass of men mav be hard hit. By increase in dutv this class may
also prefer to live in darkness. 8o, i#f we put a special dutv or increase
the dutv, it does not follow that there will be an Increase in the eonmumn-
tion of kerosene ofl or an inerease in the revemue. On the floor of this
House I have repeatedly said that in the Finance Department of the
Government of India the law of diminishing returns is never understnod.
They alwavs apply the principle that if vou increase the duty the income
will increase proportionatelv. T remind the House of the story ef the
horse which I gave on one occasion. and that is the principle on which

the Qovernment always work.
An Honourable Member: What is that story?

Dr. Zlauddin Ahmad: T shall repeat it. Tf the value of a horse four
vears old is Ra. 100 what would be the value of a horse which is 24
vears old? Multiply it by six and that will be the value of the horse,
but they forget that after a certain age the law of diminishing returns
anplies. In spite of their constant experience during the last five vears,
they have not vet realised that increase of the dutv does not necessarily
mean an increase of income; it mav even mean a loss of incnme. 8o,
this is a point on which we vould like to examine the quesation in ereater
detail in the Select Committee. We would like to be convineed that by
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putting on this special duty thers would certainly be an increase in the
income and that there will not be a diminution in it. As a corollary
to that, we would like to be satisfied that we are not harming the poorer
class of people. We who are sitting in this Assembly Chamber and are
not in touch with the poorer classes living in the villages do not realise
the misery in which they are now living. I toured in my constituency
about a month ago and I noticed that a good many villagers were now
realising that it was better for them, more comfortable for them, if they
went to the jail than live in their own houses in the villages. They say
that they would get food to fill their stomach and tbat they would be
better clad and housed in the jail. If these feelings are firmly rooted,
then it will create a situation which may not be troublesome to the
Finance Member, but certainly troublesome to the Home Member. If
you increase the burden on the poorer people by an anna or even by s
fraction of that, it will tell very hardly the [ife of these villagers.
Therefore, this is also & point which ought to be looked into—that you
are not unnecessarily taxing the poorer classes who cannot really afford-
to burn even a lamp and who prefer to live in darkness eimply because
they cannot afford to buy oil. :

The next point which we should like to examine carefully is as to the
framing of the rules. The Bill says:

‘. . specify the design, coustructioc and materials of test to be used for
testing the burning properties of mineral oils in wick lamps provide for the
standardisation of such test lamps." .

If you want us to vote without exercising our own judgment, it is a
different matter; butifyouukuatovotewithoonmicnlee,dmnlnhotﬂd
certainly like to see what kind of lamp it is, whether that particular
quality of lamp which you are using for this purpose ean be changed
from one type to another, and whether the kind of lamp is such as can
be used only by the poorer clusses and is not likely to be used by the
upper classes, that is to say, those people who can afford. . . . ,

The Homourable Sir Brojendra Mitter (Law Member): One of these
lamps should be produced at the Select Committee u8 an exhibit!

Diwan Bahadur A. Ramaswami Mudaliar: And the oil}

Dr. Zisuddin Ahmad: We should perform our own experiments. It
we are to give our opinion with conscience, then it is necessary that we
should go in detail in the Belect Committee about the nature of these
lamps, the quality of the diesel oil which will burn in this larsp, and
also whether these lamps are used by the poorer classes or not. These are
the points wh'i;ll:t Iofthink ou%ht ‘t.in be examined rather carefully before we
exercise our ri vote. For these reasons I to.
be referred to a Select Committes. beg o move that the Bill

Mr. President (The Honourable S8ir B8hanmukham : Furth
amendment moved: Chekty) o

‘“That the Bill be referred to a Belect (‘ommittee i onoursh
Rir George Schuster, MY, F. E. James, Mr. R. 8. Sumc:.nlr. nmnhmn‘l.
Asim, Khan Bahadur Haji Waiihuddin, Mr. K. P. . Mr. B. V. Judhav
bl Bfiem duye, ed Uhat U Pubar of Membes whede T TS 10 Tport

ys, an n o w!
to constitute a meeting of the Committes shall be five.” be
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A‘&Em;nodnblo Sir George Schustes: 1 should Lke to move & small
amendment to my Honourable friend’s motion. 1 would not press it if
it does not receive his acceptance, but I would like to suggest that as
we have here a representative of the Government of surms, Mr.
Grantham, it would be valuable if he could be udded to this Committee.

‘Dr. Zisuddin Ahmad: Certainly I would accept it with great pleasure.
He is a very old class fellow of mine.

The Honourable Sir George Schuster: I wmove that the name of Mr.
S. G. Grantham be added to the Select Committee. I should like to make
one further suggestion, namely, that the Committee be asked to report
within one week. '

" Dr. Zianddin Ahmad: I said within a fortnight, and it means any
convenient time between one and fourteen days.

""&‘:ﬁ‘a‘iﬁmﬁo’mﬂn Members: A week.

Mr. Gaya Prasad Singh (Muzaffarpur .cum Champaran: Non-Muham-
madan): I beg to move that the name of U Ba Maung who comes from
Burms may be added and 1 hope that my Honourable friend will have
no objection to the addition of -his name.

L.

Dr. Zisuddin Ahmad: Yes, that is all right.

"Myr. President (The Honoursble Sir Shanmukham Chetty): Further
amendments moved:

“That the names of Mr. 6. G. Grantham and U Bs Maung be added to the Belect
Committee."’ :

The question‘is that those names be added.
The motion was adopted.

" . u&m Navalral (8ind: Non-Mubammadsn Rural): I was for
circulation of this Bill, because this is a very serious question., On the
one hand there is the question of revenue that is being saffécted, and on
the other hand there is an assertion in the representations, that have
been made to us that this Bill is being passed in order to affect a oorn-
pany, which is an Indian company and has come into existence recently,
and owing to the jealousy of the European firms or some of them who
misrepresented things to the Government. That was why 1 sent an
amendment for this Bill ‘being circulated. Since then I find that an
amendment for Select Committee has been moved. 1 would like to
support that smendment only if I get a proper and satisfactory answer
from the Honourable the Finance Member that he is in possession of
facts, not only of one side. but of both sides and that he will place all
the papers and materials and expert opinions before the Selest Commitiee
for their consideration, becuuse, as the case is being made out on behal
of Government, 1 take it that this diesel oil is being considered in the
first place as ordinarily used for fuel and it is only alleged that there is
some capacity of lighting in it. Therefore, being ordinarily an oil for
fuel, if there is really some capacity of illuminsey in it, it should be

tested very carefully and the House should be satisfied that there is really
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such a differeuce in it that it sbould be treated ys not extraordinary, but
ordinarily used a8.an illuminsut. When 1 satd that i was being said
thut musrepresentations had been made to the Goveruinent by ° some
mtérested company, it was not my own assertion or aHegation, but i
think most Members had received telegrumus from one national Petroleun
Compuny, a copy of which 1 bold in my hands. It says: ‘

“Understand Sir George Schuster moving Mouday smendment customs . tariff
affecting mport our dueser oil quality only see.s tlus motion siarted by interested .
ovsapuies to harm Indisn oil companies who bhave sibce their inception beunefited
1nd‘a many crores of rupees by reuuction rates also permanent beuefit to India. If
abeve Bill passed hurriealy wilt end Indian companies business resujling innumerable
loss to Inds please arrange rejection above mouion or st least get postponed for -
circulation and consideration press public and interested  compames.’ : )

In the face of these allegations it is a serious thing. We should not :
vote for the Bill simply because it will bring curtein revenues to the
trengury. We should see that it is a righteous thing that the Governmgnt
should have this revenue and 1 expect the Belect Lomunittes; will go into
ihe allegations on both sides and an opportunity should be given to the
compames which are being affected to place its views before the Select
Committee and satisfy them that this dirterence that is beig made is not -
justified. Let me give the history of this case, how this national company-
ulleges that it is being affected. It wus said that the kind of diesel i -
wluch was being imported by this company was such that it had illuminant
cupacity and it was being alleged at the same time that before 1930
such diesel oil was not importea. On the other side, as the Honourable
Member resd from the representation wade by theé compdny, there js an
allegution that there was a similar kind or even better diesel oil which
bad more illuminant capacity which was being imported and charged
not in the way in which it is now sought o be charged. This is a mutter
which is for the Belect Committee to consider whether it is a fact that
the Stendurd Oil Compeny did import before 1980 diesei oil and was
charged under item 41 (2), and may 1 also uak the Seloct Commitsee to
consider and find out this fact whether even at present there is a diesel
ol of the Standard Oil Company which is being charged under 41. (3)
us not being pure kerosene and a8 being used with a flashing power of
over 150 degrees and yet it is bemg charged under 41 (2). If, therefore,
Justice is to be done, then it should be found out what is the difference
vetween the two. ls there any difference between the diesel oil im; .
by the national company and that imported by the Standard Oil Company ?
The Beloot Committee would have to make that test and see for tham.
scives if these allegations are correct ar not.

Then, in my humble opinion, it seems o me, this oi rightly comes
under 75 of the Aot xueltp 1t already provides Io‘f'ns oilmloi dmty Dnature -
‘und, therefore, there is no necessity for having any other article as 40B .-
Ihat is also a point for the Select Committee to consider. When )
read 40, we see that 40 provides for what I would call as pure koxoae{;“
It says kerosene, also any mineral oil other than kerosene and moter:
spirit which has ite flashing point, etc. Now this is what I would call
pure kerosene and this is charged to three sunas nine pies duty, bu¢ th |
18 article 75 which says all sorts of animal and mineral oils no; otherwi‘:
specified. Now, kerosene oil is provided by 40 and there is already an
urticle prescribing lesser duty for all other kinds of suimal and mi e::l
oil. Now, mineral oil would include kerosene of & lessar degree m]’jnu,
pute kerosene or strong kerosene comes under 40, then any other kind

of mineral oil which has illuminant power will come under 75. Therefore,
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e ity o duty unless it is only to do
is the necessity now to increase the duty unless it is only
:1?3::1;: :fh cha.tgingt{hem more at & prohibitive rate as 1 will presen%i

show. If it is, then in the case of this article, a right article, whi

has already been legislated by this Legislature, why should any new
provision be now made? Article 40B which is sought to be engot.ed_rea(%s
**mineral oil, not included in item No. 40 or item No. 40A’’ which is
suitable for use as an illuminant in wick lamps. This means mineral
oil which does not come under 40. This is already provided for by Article
75. Therefore, you will be providing two articles of a similar nature. I
submit' that there is no necessity for this legislation, but, l;owevar, as the
Bill is going to the Select Committee, that is another point that should
be considered there. that all diesel ol i

Now, 8ir, see the justice of charging on the basis t ‘gse oil is
illuminant. No. It ils not alleged at all. Only a portion of it, which
is again very difficult to find out by the test of a burning lamp. However,
thas might be tried, but let us see what amount of incidence you are
going to place by this amendment under item 40B and you will be simply
astounded.  Sir, under item 40 the incidence is three annas nine
pies per gallon and under item 41 (2)—under which this diesel oil
was being charged before until the time when it was changed to 7§ pies
as was said by the Honourable Member—it was about four pies per gallon,
and that will come to Rs. five annas five per ton. Then, under item
75, it is about 7} piee per gallon, which wiil mean again about Rs. 10
per ton. Now, let us see what is the effect of this proposed legislation
and see whether there is justice in it. We will be making a jump, which
is most unreasonsble and unrighteous. Under this article 40B, it will be
two annas three pies per gallon plus a nine pies surcharge, which will
mean three annas. In other words, it will be Rs. 52-11-0 per ton. The
duty that was being paid at one time was Rs. 5-5-0. Then, that wus
raised to Rs. 10, and now you are raiging it to Rs. 52 a ton. Is it not,
therefore, Sir, a very serious question for the Select Committee and for this
House to consider before any sanction is given to the amendment proposed
in the Bill?

Then, Bir, 1 would submit that as we have not the facte before us, no
reports of any experts before us and also as there is no correspondence,
which the Honourable the Finance Member tells us he has acted upon,
befare us, 1 trust he will not have any objection to placing all those papers
before the Belect Committee. We shall certainly be wanting public opinion
on that point, because if you are not circulating the measure for eliciting
public opinion, then it would mean that the opinion of the public is neither
before the House nor before the Select Committee. However, I would
submit that that can be met by calling in some experte with regard to
this oil, becsuse you are giving a power into the hands of the customs officer
which may be abused. After all, it may be a very small customs officer,
and he may say: *‘ Well, I will charge your diesel oil as an illuminant ',
1f you ask him, ** Why ? *’, he will probably say, ** Well, I have seen that
that test applies "’. Well, he may be a man who may not be responsible.
Then his report comes before the customs officer. Now, may 1 ask, if
ever the report of a subordinate has been thrown away? This Indian com-
pany which came into existence only two years ago is going to be hit hard;
and it has been already brought to the notice of the House that this com.
pany’s oil is very much helpful to Indians as fuel and also if, as is alleged,
1t has some power as an illuminant, then that power, though small, is of
such & nature as can be profitably used by the poorer people.
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Then, there is one other thing I wish to draw attention to. I hope the
Honourable the Finance Member will take note of this fact that it is being
alleged while this sort of diesel oil, which is used in small tin lamps by
only poor people, has the highest capacity of some l:fhtmg for one hour
only and then it will again become fuel; that is, such oil will not afterwards
give out any illuminant power. Are you, therefore, going to charge 52
per cent. on kerosene which only poor people use in small lamps with a
small wick and which ca:ﬂt;nll,z l(;e used fortonfe hlzzrr,lt beco %
afterwards ? If so, you oing an act of .c injustice. - y
not want to take any more time of the House, but I woult} ask th'at the
learned members of the Select Committes should not, while eons:dedng
everything that is being said from the Government side, rest content with
mere assurances given by the Government that the customs officers have
done their best and that there is justification for this tax or for this import
duty being raised. They should see to the interests of both sides, because
while -I do not want that any revenue should be lost, it should not on the
other hand be that, because there are certain companies interested in the
Burma oil which, by the way, are purely European companies—there are
three such Kuropean companies working in Burma, the Burma Shell, the
Btandard and the Indo-Burma—and have got long vested interests there,
because they have been in existence for sixty years and have acquired s
monopoly, the intereste of some Indian companies which have now come
into existence should not be safeguarded

Mr. Muhammad Azhar Ali: (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Can you give us the names of such Indian companies ?

Mr. Lalchand Navalrai: For instance, the National Petroleum Company
which has come into existence about a year and a half ago; then there is
another Indian company, the Western India Oil Distributing Company
which has come into existence since a year. The three European com-
panies now compete with this infant indigenous industry, and this industry,
8ir, should be allowed to grow. The time will come when the competition
may be on equsl terms, but, until such time, let not the Legislature and
let not the Government join hands with those European companies which
have already got a monopoly. Now, representations are freely made, and
such representations and the materials should be investigated into properly,
before this particular oil is charged with the exorbitant or rather prohibitive
dutg of Rs. 52 a ton which will simply go to the demalition of these two
Indian companies. It the Standard Oil Company was dealing in oil which
wag d_;egel oil and there was some power in it as an illuminant, then why is it
that it is being charged under Article 41 (2)? Tt is not even charged under
75 y?t, and I think there is no justice in that. Why should the Standard
Oil Company or any other, which imports this diesel oil, be allowed by this
House to have an advantage over the Indian company and pay a ch
for the same kind of oil only under 41 (2) while this company should
charged at Rs. 52 a ton? I submit, therefore, that this matter should be
very thoroughly investigated by the Select Committee.

There is one thing more that I wish i :
which reads #eus: ¢ tO”JW!thregudto:temﬂ(z),

“0il which has its flashing point at or about 100 and 80 degrees Fabrenheit
thermotmeter and is such i pd
o amate an -.o'\': uhnotordm:rilymduouptu!ulorforu-o-nihry
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“{Ma. Lalchand Navalrai.} | .
""" T hopa the members of the Select Committee will bear me out when T
" ‘say-that they will be doing proper justice if they make this company revert
“ to pay duty under item 41 (2). and not under item 75 as their incidence
"’ Has been raised to that limit. ey should thoroughly go into that question
“ and; i they do so, they will find that it comes under item 41 (2), becayse

it' is said ** any other oil which has a flashing point at 150 degrees and is
¢ ordfingrily used for fuel . Now, it has been admitted by the other side
* 'that ordinarily it is used as a fuel and it is only in extraordinary cases that
* it ie osed for other purposes. Of course, if it was stated that ordinarily
it is ‘'used as an illuminant and extraordinarily it is used as a fuel, then
item 75 would have applied. S8ir, the Burma Shell Oil Company’s oil is
~-called diesel oil A and, in comparison to it. I have already referred to the
* Standard Company's diesel oil. So it is that diesel oil is being imported
by the  National Company only. I would also ask the members of the
Salect Committee not to be misled by the fact that because diesel oil has
been 'shipped and will be imported soon, and on that account to burry up

‘the” matter. Do not give any consideration to that fact. If you do so,

“you may be raising the revenue, but you will be doing injustice to fhe
- Indian companies which ought to be encouraged. Poot people who can
. get 'at a swnafler rate the kerosene or diesel oil should not be hampered

because of the advancement of the company’s trade.

8ir, I would like to place before the House one thing more. How is the

case being fought out by the House at the present time? The case is this.

-~Ore dide has got all the materials and the other side, namely, the non-

official Members, are absolutely m the dark. There is no material before

the House. The Honourable the Finance Member ‘says: ‘‘ Believe me."’

~ Of course, we have very much respect for him. - But in this case he himself

' as'a judge would like to consider both sides and then expect us to come

- forward and join bands with him in passing this Bill. I only hope and

* trust that the 8elect Committee will give this matter a very serious consider-
ation and not be led away by influences.

Y

Mr. Amar Nath Dutt May I be permitted to make a suggestion? In
~ view of the learned speaker’s studv of the subject. he may be taken in the
. Select Committee in my place. 1. therefore, beg to move that the Chair

will kindly substitute the name of Mr. Lalchand Navalrai for that of mine.

M. President ('ﬂle Honourable Sir 8hanmukham Chetty): The Chair
_would deprecate the attempt to add names to the Belect Committee at
- later stages; it must be done by agreement heforehand. But. in this
" partieular case, if the Honourable: Member wants to make room for another
* Honourable Member and the House has no objection, the Chair certainly

has o ohjection. The question is: o

. . . . ) - . .
‘ Nath%g," name of Mr. Lalchand Navalrai bg substitated for that of Mr. Amar

. The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty): i

. 1Ll » ¥): Todayv bein
.- Friday; the House will be ad)qumed at quarter to one, but §f it is the wial‘:
. of the House to carry on the discussion in the afternoon, we shall do so.
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Several Honourable Members: There will be no need to sit in the
afternoon.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan

Rural): 8ir, I support the motion of my friend, Dr. Ziauddin, for the Select
Committee. I understand, the principle of the Bill is an attempt to bring
in other kinds of oil under the same rate of taxes as the kerosene oil if it is
used for burning purposes. If the object of the Bill is in any way to
give preferential treatment to the Burma Shell group of companies, when
they compete with other companies, then certainly T am against such a
principle. There is a general apprehension that the Burma Shell
is always given some advantuge here by the Indian Government and g
would like to support my argument by citing specific cases. The Honour-
able the Finance Member said that he had received a very strong
sentation from the Burma Government about the probability of loss to the
Burma Oil Company. May I ask him if he got any representation from
the Burma Government as to how the Burmans are suffering because of
the dumping of rice by Japan? The other strong point made out was
about the loss of revenue that the Government of India are suffering from.
Times without number it was suggested in this House that the excise duty
and the import duty on kerosene should be equalised. Even one of our
very efficient Commerce Members, Sir George Rainy, himself said that
there was nothing wrong in that principle and he did not see any reason
why it should not be done. Though we can get several lakhs—I think
it is about a crore and a quarter—by equalising import duty on kerosene,
I do not find even Sir George Schuster to be very anxious for more
revenue in these bad days by tackiing the question properly. We have
found that this Burma Oil Company was selling petroleum cheaper in
London than it is selling in India. We know from cur daily experience in
the market that the price of petroleum varies from Rs. 1-11-0 to Rs. 160
at very short intervals. If you make an inquiry, you will find that when
the oil of other competing firms is exhausted, because they do not have
proper facilities to store oil, they raise the prices. Is it fair for them
tc do s0? Do they claim any special advantage from our people whem
they try their utmost to take as much as they can from the consumers ?
That is why I say it should be made clear that a fair deal will be made
to all the parties and that no preferential treatment would be given to any
particular group. 1 think we must bo careful to see that our industry or
our agriculture does not suffer in the least, because it is an unusual thing
that it is only in India that the Honourable the Finance Member justifies
eveu import duty on machinery used for agricultural purposes. In no part
of the civilised world, in countries which are dcveloping their industrial
line, the machinery is taxed. 1f the cost of running this small machinery is
increased by increasing the cost of wachine oil, it will be an additional
burden on the poor agriculturists. I appreciate the suggestion of the Honour-
able the Finance Member that if he finds that this tax weighs as a burden
on industrial or agricultural machines, he will try his best to meet the
situation. I say he is even now in a position to provide the means. What
part of this one million gallon of diesel oii is used for running machines *
As he said it will not be difficult to provide for it if he found it necessary.
Why not frcm the beginning make a start and see that the oil ysed for
machinery for agrjcultural purposes is not taxed extra.

The other point was amphasized by my Honourable friend,. Dr. Ziauddin
Abhmad, and I should like to repeat it that the standard lanup should be of
a certain specification so that anybody ocould test it for bimself so thas
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this may not be a new instrument in the hands of unscrupulous people to
show their differentiation to any particular class of oil and, what we on
this side of the House demand is a fair and just rule that éme kind of oil
may not be preferred to other kinds of oil. By competition we are now
able to get cheaper oil. 1f there are more oil suppliers, the Indian oon-
sumers are benefited. With these words, I support the motion for reference
to Select Committee. :

- Mr. K. P.'T‘hampln: In view of the fact that the Government are going
to accept the motion for reference to Select Committee, I beg leave of
the House to withdraw my amendment for circulation.

The circulation motion was, by leave of the Assembly, withdrawn.

The Honourable 8Sir George Schuster: Sir, as I understand that the
House is to be adjourned at 12-45 today, I ounly wish to reply very briefly
ag regards what my Honourable iriend, Mr. Mitra, has just said. I feel
quite confident that when he examines this matter in the Select Com-
mittee, he will be able to satisfy himself that what we are proposing now
is not in the least influenced by any sort of partisan spirit. I have only
heard one partisan representation made in this discussion and that fell from
my Honourable friend, Mr. Lalchand Navalrai. If he fears taxation on his
own speech I can reassure bim that there is not the slightest chunce of my
suggesting taxing his speech as an illuminant. It was obviously only suit-
able for purposes of fuel. (Laughbter.) I really do very hotly resent my
Honourable friend’s suggestion. He represents this motion as one which
has been inspired by certain oil producing companies. I can assure himn
that in our consideration of this matter we hav: looked at it only from one
point of view, that is the public interest, und my Honourable friends who
are some of them sitting here who came to see me and pointed out to me
bow our revenues were suffering and how their own interests were bein
affected cun tell my Honourable friend privately that I told them—I wil
not repeat my exact words—'‘l do mnot care for your intercsts, the only
thing that influemces me is the public interests as regards revenue''.

Mr. Lalchand Navalrai: I have no doubt about that.
The Sir George Schuster: That is the spirit in which this

measure is conceived. We shall now have an opportunity to go into it
in great detail in the Select Committee. I welcome that opportunity,
because I feel there are many misapprehensions present in the minds of
Honoursble Members and misapprehensions of that kind can be best
corrected by a full and frank discussion acroes the table. We shall be ready
to put hefore the Select Committee all the evidence we have on this matter
ms T am qujte satisfied in my own mind that if they have seen that evi-
@wﬁeyﬁmh:_\lepportuiinourpmposals. Bir, I have already informed
you thai on behalf of Government we have no objection to this motion to
refer the measure for the consideration of 8 Belect Committee. I only wish
to suggest one small amendment to the original motion, which, I under-
stand, will be sccepted by t:ng Honoursble friend, who moved it, namely,
that the time within which the Committee has §o report should not be 14
days, but seven days. -

r. President (The Honourable @ir Shanmukham Chetty): The Chair
takes it that the Hor ble Member acoepts the amendment proposed by
the Honoursble Bir George Bdhiuster.
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Mr. 8. 0. Mitra: I accept the amendment on behalf of my Honourable
‘triend, Dr. Ziauddin Ahmad.

Mr. President (The Honourable 8ir S8hanmukham Chetty): The ques-
tion is:

“That the Bill further to amend the Indian Tariff Act, 1804, the Indian Finance
Act, 1931, and the Bea Customs Act, 1878, for certain purposes, be referred to a Select
Committee consist'‘ng of the Honourable Sir George Schuster, Mr, F. E. James, Mr.
R. 8. Barma, Mr. Muhammad Anwar-ul-Azim, Khan Babadur Haji Wajihoddin,
Mr. K. P. Thampan, Mr. B. V. Jadhay, Mr. §. C. Mitrs, Mr. Lalchand Navalrui,
Mr. 8. G. Grantham, U Bs Maung, and the Mover, with ‘nstructions to report within
seven days, and that the number of members whose presence shall be necessary to
constitute a meeting of the Committee shall be five.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
27th November, 1988.
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